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CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
O.A. No. 797/2021 

 
                This the 6 t h  Day of J ul y , 20 2 1  

             (Through Video Conferencing) 

Hon’ble Justice L. Narasimha Reddy, Chairman 
Hon’ble Ms. Aradhana Johri, Member (A) 

 

 
 

Omkant  Yadav, 
S/o Prakash Yadav 
R/o 332, Cross Road Batra Gali, 
Sant Nagar, Burari, North Delhi – 110084. 

                                                            
                                                        … Applicant 

                                  
                                  (By Advocate : Shri Sunil Dahiya)  

 
Versus 

 
Staff Selection Commission 
Through its Chairman, 
Northern Region, Block No. 12, 
5th Floor, CGO Complex, 

        Lodhi Road, New Delhi – 110003.  

                                                               … Respondent  
  
                                                                                                                                                  (By Advocate : Shri S.N. Verma)  
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O R D E R (ORAL) 
 

Justice L. Narasimha Reddy, Chairman: 

 

The Staff Selection Commission (SSC), the respondent 

herein, initiated steps for selection for the post of Sub- 

Inspector (Executive) in Delhi Police. A notification in this 

behalf was issued on 03.03.2018. The minimum qualification 

for the post is prescribed as pass, in Degree examination. The 

applicant responded to the notification. The selection process 

involved conducting of the written test as well as Physical 

Endurance Test. Since he  was  within the  range  of selection, 

he was required to submit the relevant documents for 

verification. A detailed note in this behalf was issued on 

13.03.2021. In the remarks column  in Part-VI  dealing  with 

the rejection, it was mentioned that marks sheet submitted by 

the applicant does not indicate the completion of study of 

degree course. On this ground, the candidature of the 

applicant was rejected. This OA is filed challenging the 

communication dated 13.03.2021. 

2. The applicant contends that he obtained BA degree from 

Periyar University and the marks sheet issued by them was 

submitted. He contends that the mark sheet meets the 

requirement of the provisional certificate and there is no basis 

for the respondents to reject his candidature. 
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3. We heard Shri Sunil Dahiya, learned counsel for the 

applicant and Shri S.N. Verma, learned counsel for the 

respondents, at the stage of admission. 

 

4. The applicant is one of the candidates for the post of Sub- 

Inspector (Executive), that was advertised in the year 2018.   

He was successful at the stage of written examination and in 

Physical Endurance Test. However, in the course of 

verification of documents, it emerged that the applicant was 

not able to satisfy the respondents that he a valid degree. The 

remarks made by the respondents against the relevant 

column reads as under : 

“Mark Sheet Not Shown to Completed for degree. Hence his 
candidature has been rejected.” 

 
 
 

5. The applicant filed his marks sheet at page 77 in the OA. 

A perusal of the same discloses that it was issued way back in 

the year 2013. Except that it shows the marks, said to have 

been secured by the candidate in certain subjects, it does not 

indicate as to whether they are of the first year, second year or 

third year, much less it discloses the final result or factum of 

completion of course. On the basis of such a marks sheet, the 

respondents cannot be expected to treat the appointment as 

qualified. 
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                         6.   We  do  not find any merit in the remarks made by the 

respondents. However, it shall be open to  the  applicant  to 

submit any certificate which conforms to the requirements 

stipulated by the respondents. 

7. Therefore, we dispose of the OA, leaving it open to the 

applicant to submit a certificates of his qualification  within 

four weeks from today. If it is  presented,  the  respondents 

shall verify as to whether it is in accordance with the norms 

stipulated in the advertisement. There shall be no order as to 

costs. 

 

 
(Aradhana Johri) (Justice L. Narasimha Reddy) 

Member (A)  Chairman 

 

/lg/jyoti/rk/akshaya/sd 


